
FORMN .4 
(See Rule 12) 

IN THE CENTRAL ADMINISTRATWE TRIBUNAL 
CUTTACK BENCH 

- 

Application No....... of 199 

Applicant(s) .... Ja~ .'...t6 ...... 	...... 	....... Respondent (s).................... 0.0 

Advocate for Applicant (s)J/ ..... ..vocate for Respondent (s) 

I 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL. 

REGST 

NO.l,DA2EDjL98. 

This matter has been taken UP talay cn being 

rrentioned in the morning by the learned counsel for the 

petitijner. Heard shri S.K.patnaj]c learned Counsel 

for the Petitior, and Shri AShok Mchanty, learned 

Senior Standing C Ose 1 appE aring for theResp ondents. 

After hearing learned counsels for both s1de, we 

feel that the OA Can be disposed of at the stage of 

adinision after giving apprcpriate directicn to the 

ReSpndents in the light of the subrrd.ssions me by 

learned counsels for bth ses. 

The facts of this case are that the petitioner 

is w orking as Jr. Eflgin-e r in the office of the .AS St. 

ngineer, Telecom Electrical Sub Division I Bhubear 

ho was working in Calcutta and in ode r at .Annexure_l 

he *ias transferred to Bal,asore in May, 1995,In Jul. 

1995, he was transferred to Bhubaneswar onì his o.n 

reqst and joined at Bhubarieswar in pursuance of the 

rder at Aflneure_2.1n order at ./1nexure-4 he has been 
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J f 	 transferred as such to the Office of the Telecom 

0 

 V) lv b- 	Engineer, Sub Division I,Sambalpur and One D 

	

L 	
Shrj. H.PaThy,Junio Eflgirer has been pasted in 

his place.parent1y he has been posted in place 

of the petitioner on the regest of Shri Phy.It is o 
submitted by the learned counsel for the petitioner 

thathe has been transferred in the midst acemjc 

e ssion and he has a School going child whose 

education wilibe haered. His mLec is also 

Sufring. In view of this he haspraed in this 
u 1 	

OA for cancettation of the order of trans fe r and by 
way of interim order he has prayed that the 

transfer order should be stayed. From the SUbLaissj5 

me by the learned counsel for the Petitiorer we note 
that the 	titioxr is currently on leave frua 

11.11. 1998, ItIs Submitted by the learned Counsel for 
4 	

the petitioner that there are vancje s of Jr.Engin&ers  
t rr, C 

	

b. crr/ 	 in other Telecom SUb Divisions at Bhubanea.,arin view 
xql. rz~/A.D  

of th, the petitione r is directed to file a 

representaticd before the Respdent No. 3 within 

five days from tay praying for adjusting him in one 

of the vacant posts at 3hubaneswar till Nay,1999, 

- 	 Resp ndent No.2 xk%=jg is directed to Consider and 	' 

dispose of his rep zsentatj on withia a pe ricd of 

ten days £ r am the d ate of rece ipt of the same with a 

re as cned order and intimate the result to the 

petit lone r withia an he r five days the reafter. 

Till then the petitioner may be allcwed to remain 

I on leave subject to leave oeing at his credit, With the 

abcwe diréctjons.te OA is disposed of. Copy of this 

order be given to learned cose1s for both sides 

and send t the respcndents, 

gd~ 
ER(JUDICI) 


